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Open Court 

Central Admjnt ... _rati'f'e Trib1uaal All•hwd Bench 
A11abebecl. 

Allahabad This The 4th Day Of November, 2008. 

ORIGINAL APPLICATION NO. 146 OF 2006. 

Present: 
Hon' b1e Mr . JU•tice A.K. Yoq , ~er (J ) 

aged 
House 

about 36 
No. 1318, 

years, 
Masiha 

S/o 
Ganj, Bhuvaneshwar, 

Masalti, R/o 
Kaisi Bagicba, Seepari Bazar, Jbansi. 

.......... Applicant 

By Advocate : Ms. Alrafeo Basheer. 
Versus 

1 . Union of India through General Manager, 
North Central Railway, Allahabad 

2. Di vis1onal Railway Manager, North Central 
Railway, Jhansi 

3. Station Superintendent, 
Raiwlay, Jhansi . 

North Central 

.. ............. Respondents 
By Advocate: Shri P Mathur/Shri u.s. Mishra. 

ORDER 
Learned counsel for the parties agree that 

this O.A. may be decided on the same terms and 

conditions as contained in order dated 

1.2.2006 in O. A. NO. 163/04. Th1s O.A. 1s, 

therefore, decided on the same terms and 

condition as contained in the Tr1bunal's £1nal 

order dated 1.2.2006 passed in O.A. NO. 

163/2004 (Jugal Kishore and others Vs. Un1on 

of India and others). 
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2 . The i mpugned order in the present O.A. 

23.5.2006 (Annexure 1 to the O. A.) is hereby 

set aside with a direction to the applicant to 

file certified copy of th~s order to enable 

the Competent concerned Authority to decide 

the claim of the applican t in the light of 

order passed in O.A. No.723/06. Relevant 

extract of paras 6 and 7 of the said final 

order are reproduced: 

3. O. A. 

"6. /11 tltt mds of )utke, kupiltg ill view tarliu 
Trib1111td's ordo dllUd L2.2006 ill O.A. NO. 163 •I 
2004 (nqmt) illqJilfiUd otthr d.td6d 23.5.2006 ;, sei 
aUk witlt 11 diredio11 14 tilt Co111J1dnd Adoriiy 1o 
co~QULu tltt eliSe of ilre yplictmJ ill tlte lifltl of tltt 
directio11 coldlli1led ill O.e Trib1111td's ordo dtiUd 
1.2.2006 piiSSed ill O.A NO. 163104- Jllftd Kirhor ad 
ollurs Vs. U11ion oflllllilz ad ollren. 

7. O.A. D1111ds tlllowed I» lie ndat iltdictdld 
tduwe. AppliciDJJ is direet.d lo lllbllfii cerUfo:d copy of 
U.is ortkr witltill six weds bqort co11cenrtd IDUIIoriiy 
for thcUlillf ilre CIJ#t wiJJU113 IIUJIIIlu ftom O.t diiM of 
rtceipt of cmiflld copy of tlli.f ordo (u iadicad 
above) ill ucordlmct witlt law" 

stands allowed to the extent 

indicated above . 

4. There shall be no order as to costs. 

~;Ji--
M~r (J) 

Man ish/-


